’

IN THE CENTRAL AOMINISTRATIVE TRIB
PRINCIPAL BENCH NEW DELH

Neuw Delhi, dated the 23th 3estember, 1994

CORAM

Hon'ble Shri N.V, Krishnan, Vice Chairman {A)
Hon'ble Smt, Lakshmi Swaminathan, Member(3J)

MA=3291/94
0A=-824/92

Data Ram

Hazari Lal

Vikaram Singh

Rohtas

Sheodhan

Raj Pal .
Ram Chander ’
Bam Narain

Jagdish

Dawarka Parshad

Chota

Ramoshuar

Madu Ram Sainis

Chotu Ram

. Applicants
Advocate Shri V.P,Sharma )
All wera working as casual labour in project work

betwecn Debala~Singhana construction work and r/o
HeNo,58/14-A, Anand Parhat, New Delhi-5

V/s
1¢ Unjion of India through the Genll"l&wager,
Western Railway, Churchgate, Bombay
2, The Divisional Railway Manager,
Western Railway, Jaipur,
3. The Secrstary,
Railway Board, Rail Bhawan, New Dglhi,
4, Chief Engineer{Project)

Western Railway, Jeipur

e+ Responients

(Npne for the rasponsients )

‘MA-2292/94

0A=521/92

1 Kalu

2, Harzi

3. Gopal

4. ratahlal

S. Ram Parshad

6. Kazod ' .
7. Chottuy



¥

€.
9.
10.

(By

1.

2.

Laxman Singh

Sulian

Ram Swarug .
ese Anplicants

A1)l were working as Casual lzhouz/Gangnan under

Pe'e IeMalpara which is unicr AEN(N), Westem

Railway, Jainyr and rfo Delhi C/o Shri Rajender

Parshad, WZ 30, Hira Park New Najafgarh, New Delhi,

Advocate Shri V,P,Sharma )

9/s
Union of India throughthe Genl.Manager,
Western Railway, Churchgate, Bombay

The Divisional Railway Manager,.
Westem Railway, Jaipur E

The Assistant Engineer{North)
Westerm Railway, Jaipur

The Secreteary,
Railway Board, Rail Bhawan, New Delhi

ee. Respondents

(None for the resnondents )

(8y

1.

24

Shri Gange Shai
Sura‘a Ram
Ram Karan
Rama Nand
Satya lerain
Bajrang
Man Fhool
Satya Narain Sharma
Bhorray lLal
Jagdish
Suraja
Sri Chand
[ XY ﬂpplicants

All wers working as casual labour/hot
weatherwaterman in Jaipur Division at various
Stations and at present r/o in Delhi C/o

Hira Lal, H.NO,52/14-R, No.16,Aand Parbhat
New Delhi ‘

Advocate Shri V.P.Sharma )

V/s

Union & India th:ough the Genl,Manager,
Western Sailway, Churchgate, Bombay
The Divisionzl Railway Manager,

Western Railway, Jaipur,
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iy
o 3. The Secretery, .
. Railway Board, HRail Bhawan, New Delhi.
} 4. The Divisional Personnel Officer,

S~ Western Railway, Jaipur
.+ Respondents

(None for the respondents )

MA-3294/94
0A-857/92

l. Muralidhar Saini
2. Mangala Ram Saini
3. Balbir

4, Surender Kumar

5. Om Parkash

6. Jagdish

eee Applicants

were
All/working at Hot weather waterman in the
Jaipur Bi&gsiona at various station and
at present residence of 16, Nizamudeen Bast,

(By Advocate Shri V.P.Sharma )

| v/s |
' 1. Union of India through the Genl.Manager,
Western Railway, Churchgate, Bombay.

2. The Divisional Rly.Manager,
Western Railway,'Jaipur.

3. The Secretary, _ -
Railway Board, Rail Bhawan, New Delhi.

«ss Besponde nts

{pone.for the reSpondenté )

e e O g R IR

v X | | | ORDER (ORAL)
(Hon'ble Shri N.V. Krishnan, Vice Cﬁai?man (A))
The applicants were caéual labourers
in the Railways and after being engaged for some time
they were disengaged. In the circumstances,\they have

filed these OAs for a direction to the reSpbndents to

absorb him on®egular basis , in preference to the

—— -

juniors and to further direct the reSpondénts to
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re-engage them in preference to their juniors until

{gyg they are regularised for work on a casual basis, R

2. It is pointed out that in OA 2441/91 |
Net Ram and Others vs.G.M. Western Railway and Others

also involved same issue that has been disposed of ;

vide order dated 26-5-94., The prayer is that these cases

may also be disposed of on the same lines. None appeared for }
the respondents, |

3. In view of this submission we are of the
view that thesc OAs can now be disposed of with similar

directions as in the earlier case of Net Ram & Others(supra"

4, Accordingly, these OAs are disposed of with [

a direction to the respondents to include the names of the j

applicant in the Live Casual Labour Register, if they are

eligible for such inclusion interms of the circular
No +220-E/190-X IX~~/RIV, dated 28.8.87 of the General

Manager, Northern Railway( referred to in Net Ram's
i
v

judgment) and give engagement to the applicants as casual

labourers if and when the need arises, in accordance

with their seniority in that Register. It is made clear
that in order to enable the responaents to take such
action, the applicantshouldsubmit representations to the

competent authority within one month from the date of

receipt of this order alpngwith proof relating to the claim
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that they are entitled to be included in the Live
Casual Labour Register and in case such representations
are received, the respondents are directed to dispose

further
them of in accordance with law within a/period of

three months thereafter under intimation to the
applicants.

6. The original of this order be kept in OA No.824/92

and copies be kept in each of the other OAs.

7. These OAs are disposed of, as above.

8. MAas have been filed for disposal of the QAs on
 the basis of Netram$ case. In view of our order they

stand diéposed:of.

,ukjgf;w~*,¢ka_a é///ciif/ ,
(Lgé;ﬁﬁi Swaminathaﬁ’ff/ ' : (N.V. Krishnan)
Member(J) Viée Chai;?ah (A)

Joyus (efu AV —""
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